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(v) ALLEGED DENl.\.L OF ADMISSION 
BY DELHI UNIVERSITY' TO 

STUDENTS OF B !HAR IN VIEW OF 
lfl+2+3 SYSTEM. 
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MR. DEPUTY-SPEAKER: lt is 
all right. Please sit down. 

(Interruptions) 

MR. DEPUTY-SPEAKER: This 
1s 377. Paswanji, you give notice. 

(Interruptions) 

MR. D EPUTY-SPEAKER: Now, 
Dr. Karan Si.ngh.. 

(Interrupt ions)* 
- --------
• Not recorded. 

MR. DEPUTY-SPEAKER: PJease 
do not record. 

(Interruptions\ 

MR. DEPUTY-SPEAKER: This 
377. Everybody should function 
according to rules. Parliamentary 
procedure ..... . 

(Interruptions) 

MR. D EPU I Y-SPEAKER: No, I 
am very sorry. J do not allow. Mr. 
Paswan, as you know, this is only 377 
and not.. .... 

(Interrupt ions) 

MR.DEPUJ Y-SP.EAKER: Now, 
Dr. Kara n Singh, Mr. Paswan, please 
sit down. 

(Interruptions)* 

MR. DEPU Y-SPEA KER: 1 am 
not allowing him. Thi i . not the 
way. Yes, Dr. Karan Singh. Plea e 
do not reco rd other things. 

( Interniptions) 

MR. DEPUTY-SPEAKER: I have 
not completed 377. 

(Interruptions)* 

M.R. DEPUTY-SPEAKER: Please 
do not record anything. This is not 
the way. We cannot conduct deli-
berations like this. It should be in an 
orderly manner according to the 
rules. Now, this is 377. Dr. Karan 
Singh. 

(Interruptions) 

MR. DEPUTY SPEAKER: You 
give notice of this. 

(Interruptions)* 

MR. DEPUTY-SPEAKER: I am 
not permitting anything. You must 
give notice. Do not record what he 
says. Now, these arc matters under 
Rule 377. Yes, Dr. Karan Singh. 
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